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MR. SPEAKER; I will allow him 
under 377.

Now, the Minister of External Affairs.

St a t e m e n t  r e : Re po r t e d  A n n o u n c e -
m e n t  m a d e  by  Pr e s i d e n t  o f  Pak is -
t a n  APPOINTING OBSERVERS FROM 
“N o r t h e r n  A r ea s ” o n  t h e  F e de -
r al  Co u n c i l .

TH E MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
R A O ): On April 4, 1982. the Pakistan 
P re s id e n t  G en. Z ia -u I -H a q  is rep o r te d  
to  hav e  m a d e  a n  a n n o u n c e m e n t  ap -
p o in t in g  th r e e  ob se rv e rs  f ro m  “N o r -
th e rn  A re a s ” on th e  F e d e ra l  C o u n -
cil.

This is the first time that the Pakistan 
Government have given such a “represen-
tation” to the areas which are juridically 
a n d  con s ti tu t io n a lly  p a r t  of th e  In d ia n  
State of Jammu & Kashmir. Our CDA 
in Islamabad has already lodged a pro-
te s t  ovor th e  m a t te r  w ith  th e  P a k is ta n  
For<\ign Office.

/ r e s i d e n t  Zia-ul-tHiaq is also  re p o r te d  
/o have made a statement on April 12, 
J982) in which he declared Gilgit, Hunza 
and Skardu in Pakistan-occupied nor-
thern Kashmir as parts of Pakistan. He 
is also reported to have stated that the 
three territories are part of Pakistan and 
not “disputed areas”— a description which 
the Pakistan Government has, without 
any justification, been giving to Kashmir.

The Pakistan CDA in Delhi was sum-
moned to South Block on 13-4-82 and 
was asked to give us an authentic ver-
sion of President Zia’s statement on the 
subject. He was told that Government 
take serious objection to  Gen. Zia’s re-
ported statement. Our wellknown posi-
tion, viz. that juridically areas mentioned
above are part of the Indian State of
Jammu & Kashmir, was reiterated to the 
CDA.

W e sh a ll a w a it th e  a u th e n tic  v e r -
s ion  o f th e  p o s itio n  of P a k is ta n  on th is  
question. ~

12-10 hrs.

C U STO M S T A R IF F  (AM ENDM ENT) 
BILL*

T H E  M IN ISTER  O F  ST A TE IN 
T H E  M INISTRY  O F  FIN A N C E 
(SHRI SAW AI SIN G H  S IS O D IA ): 

On behalf  of S hri  P r a n a b  K u m a r  Mu- 
kherjee ,  I beg to m ove for leave to 
in troduce  a Bill fu r th e r  to am end  the 
Custom s Tariff  Act, 1975.

MR. SPEA KER: The question  is:
“T h a t  leave be g ran ted  to in t ro -

duce a Bill fu r th e r  to  am end  the  
Custom s Tariff Act, 1975.”

T h e  m o tio n  vbas adopted .

SHRI SAW AI SINGH SISODIA: I
introduce** the Bill.
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PROF. K. K. TEW ARY: R egard ing  

the  s ta tem en t m ade  by th e  M inister  
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(s iw rav*)
No, please. I t  is not y ou r  job. I t  i3 

Mr. D alb ir  S ingh ’s job. He will do 
it.
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( Interruptions)

•P ub lished  in G azette  of In d ia  E x t ra  o rd inary , P a r t - I I  Section 2, d a te d  
15-4-82.
♦♦Introduced with the recomendation of the P res iden t .  

t f N o t  recorded.


